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CLNTRhL ADFlIiMISTRATIVE TRIBUNAL
. principal BENCH: NlU DlLHI

a.A. NO. 2058/88

New Delhi this the 11th Fetaruary 1994

TH£ HUN'BLl To. J.P. SHARr'lA, nCI'ibER (,3)

THL HON'BLE f'lR. b.K. 5IIMGH, MEMBER (a)

Shri R .C . Sriuastaua,
Son of Shri Hohan [^urari Sriuastava,
90 iMeid 'Jijay Nagar,
Ghaziabad, U.P,

2. Shri Parkash Lai,
Son of ^hri Das Raj,
II-B, Quartar No. 31,
Lajpat Nagar, ^
Neu Delhi. ... Applicants

(By Aduocata B.5 . ' Plainee)

1/ e r s us

The General P'lanager,
Northern Railway,
Baroda House,
Nauj Delhi-110 QUi , ... Respondents

(By Advocate Shri I.K. Pstai;

ORDER

HGN'BLE m. 3. P. SHARflA. I^Eri3ER(3)

The applicant I'Mo. 1 has not pressed this

application and so it is co^nflned only to Applicant

No, 2 idho has assailBd the Order dated 13.4.1988 and

7.13.1983.

2. Tha relief claimad by ths Applicant No. 2 is

that th3 respondents be directed to prepare a panel

in accordancs ui,th the directions of the Railijay Board

placing the nairiB of tha applicant on panel. The

sslection for the post of Sr. Draftsman in the grade

of Rs. 425-703 uias held and the written Bxamination

took place in l^lay and 3unB 1987. The applicant caina out
in the

sydceisSf'-iiio^rittsn test but hs Tailed in viua v/oca test.

The grieuance of' the applicant therefore is that

inspite of tha raprasentation datsd 4.10.1968 he has



not been smpanelled.
x''

3. The ,applicant no. 2 jainitly filed this application

with applicant no. 1 on 24.10.1988 and he prayed for

the relief tliiaib applicant No. 2 be also empanelled because

of their satisfactorily uarking as Senior Draftsman.

4. Tha respondents contested this application and

30 far the applicant No. 2 is concerneei stated that Shri

Prakash Lai, Applicant No. 2, uas not tha sanior-qiost^.in

the resecued category candidate in the selection of 1987.

Since he did not qualify the selection he could- i

not be empanelled. The applicant no. 2 is not entitled

to any relief. In tha rejoinder filed,by tha applicant

no. 2 ha has reiterated the points av/arrBd in the Q.A.

but did not state as to hou he is the senior-most

in the reserved category candidate,s.

5. yecheard the learned counsel of the parties at

length and gone through the record of the case. So

far as the case of the applicant no. 1 Shri R.C. Sriuastav/a

is concerned .the respondents have filed a supplementary

reply annexed the order dated 16.12.1992 and 26.5 .1992

uhereby the applicant No. 1 Shri R.C. Srivastav/a in

uieu of, the direction in OA NO. 211/B7 and OA 1566/gr

has been rejgularised uith effect from 31 .12.1986,

houe\/er, the name of the applicant no* 2 is missing.

The counsel for tha rsspondents argued that applicant

no. 2 Shri Prakash Lai has failed in the selection and

S3 he could not be empanelled and his case is matsrially

'different from that of applicant No.,1 ^hri R.C, Sriv/astaua,

The counsel for the applicant, houever, placed reliance

of- the record note of the meetirg of the Deputy Minister •

for Railways and the Railuay Board with the Headquarters

of the Personnel Oepartment of the Railway rtd'ministration

held in Nblj Dalhi on ,27 .1 1.1975. According to this note
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in para 2.2 "it is laid doun that"panals should be formed

for selection posts in time to avoid adhoc promotions.

Care should ba takan to see uhile forming panels that

employees uho have been uorking in the posts on adhoc

basis quite satisfactorily are nDt declared unsuitable

in the interv/ieu. In particular any amployee reachinq

the field of Gonsideration should be saved from

harassment,"

5. The Gen&ral-Manager has observed that long^ term

adhoc arrangements should be made strictly, accordirg.

^ to seniority and suitability to avoid embarassment.

According to the rules a-person for a selection post

has to clear both urittan tast as well as intervieu and

has, to secure minimum percentage of marks fur ampanell-

ma.nt for regular appointment. The applicant has

since failed in the intarvieu ha cannot supersede: in

regular appointment uith respect to those SC cateoory

candidates uho have cleared the interview uith required

qualifying marks. The applicant, thsrefora, cannot

hdve any grudge on this accJunt.

7. There is nothing on record to shou that the

applicant is senior-most and has baen ignored. The

applicant has only right to be considered for

promotion and he has been duly considered. In fact

in the original application moat of the averments have

been made concerning applicant no. 1 Shri R.C. Srivastava.

The only point taken in the application is that the

applicant has worked for moxe than throe years on aHhoc

basis so ha should ba empanelled which is not according

td the administrative instructions laid down by the
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Railway Board for ampanellmerit 'to a post to bs filled

by sslection. The application, therefore, has no merit

and the same is, therefore, dismisssd. The interim

order granted on 17.11.1988 restraining the respondents

from reverting the applicant no. 2 Shri Prakash Lai

from ths post of Senior Draftsman is vacated. Costs

on parties.

-, , SincFiember ( A) flemb3r(3'
(B. Iw-S-imgh) (3. P. Singh)
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